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ORDER
 
The Text below is only a summarized version of the order pronounced
 
Dispute was whether plastic torch should be classified as items made of plastic under Entry 15-A (2)
of article made of plastic including all sorts under Entry 68 as residuary entry. Plastic torch is made
up of material which is made up of plastic.Persons general understanding can understand relation
between plastic tube and plastic torch. Entry 68 is more specific than entry 15-A (2) for
classification of plastic torch. Supreme Court held that plastic torch was classified in Entry 68 as
residual entry.

 

 


